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CENTRAL ADMINISTR.O.TIVE TRIBUt-12\L. 

JAIPUR. BENCH, JAIPUR. 

O.A. t·b. 07,l.~002. re te of Decisi 0:m: 1:::.0.i:. :=:oo3. 

Mr. M~in..:ij I:um:ir Meena aged .:ib:mt ~7 years, s.'o .:3hri Ram Prasad M~ena, r/o 
Meen.:1 Cok•ny, Udei Mod, Gangapur City, 2aw:li Madhopur Dist t. 

Applicant. 

VERSUS 

1. Chairm:in, Staff 8e1ecti-:m c.:imrnissi·:m, C.G.(1.Complex, rhan MarJ:et, Lodi 
Road, New Delhi. 

2. Secretary' Staff .3ele0::tion 1:0:.rrrnission, c .. :; • .:1. Complex I Khan Market I 
Lodi Road, New Delhi. 

3. Regi 0:mal [•irector, Staff 2.eleo::tion C·:immissio:.n, .i:.-.e. Beli Road, 
Allahabad. 

4. Chief se.::retary, State .:if Uttar Pradesh, Lrn::v . .nJw.(UP). 

Resr:~:indents. 

Mr. Vi nod Gc.yal: C.:iunsel for the applicant. 

CORAM: 

The Hon'ble Mr •. Justi·::e G.L.Gupta, Vice Chairman. 

The Hon'ble Mr. A.K. Bhandari, Administrative Member. 

0 RD ER 

Per Mr •. Justice G.L.Gupta: 

This O.A has been filed against the inaction 0n the 1_:art of the 

re:sp.:indents t·:· give apf:":>intmcnt t.:. the apr:·lkant ·~n the r:-·:·st ·:if TJ.D.C. 

2. Pursu.:int t·:i the advertisement issued by the Staff Sele0::ti0n 

C.:mnissfon, ( SSC for short ) for the p'.:lst of U.D.C. the applii::ant had also 

made his application. HE was allotted Roll n: .• l 718t:.83. He appeared in 

the written examinatii:•n held at Jaipur Centre in_ Tag.:ire Publio:: Sch•:>·~l, ( 

Wing -:?. ) 2hastri Nagar R0:.ad, Jaipur. He was de.::lared successful vide 
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Empk1yrnent News Paper 27th January - 2nd February 2.(101.. He was allotted 

Uttar Pradesh State, vide Ro::gar 3ama·::har date'3 ~7th April-3rd May 2002. 

Since the applic.3nt did not reteive app:dntment order, he has approached 

this · Tribunal seeking directions to the respondents to give him 

appointment. 

J 
.J. Cin 07 .07 .2003, the learned .:~·'.:IUnseI for the applicant was asked 

to sati_sfy as to how this Bench of the Tribunal has got jurisdiction to 

entertain this matter. 

4. Mr. Goyal pointed out that the applicant had appeared in the 

written examination at .Jaipur and he has seen the result at . Jaipur. 

According to him. part cause ·'.:If adion has. arisen under the jurisdiction of 
r 

~ this Bench and hence it is entertainable by this Eench. He cited the case 

of Kailash Chand Meena vs. Unbn of India and another 

decided on 09.C'7 .2002] 

5. We ·have considered the above ".:•'.:Intention. Simply because, the 

applicant had appeared in the written test at Jaipur Centre it cannot be 

ac.::epted that cause of action ·:ir part of it has arisen to him to file the 

case before this Eench. Seeing .~f the result at .Jaipur als.:i did not gh•e a 

cause of act ion to the applicant. As a ffi3t ter ·='f fact, the cause of act ion 

0 arose to the applicant when he was aeclan~a successful and was allotted to 

u.P. State. In our opinfon not e1len i:art of cause .:'If action has arisen to 

the applicant under the territ.:irial jurisdlir:tion of this Bench. This 0.A 

is therefore not entertainable by this Bench. 

6. As to the i::ase of Kailash Chand Meena ( supra ) , it may be 

stated that the question of jurisdiction was not at all .::onsidered by the 

Bench in that case. In that case without issuing notice to the other· 

side, a direction was given to the resp-:indents having their offices in 

Punjab, Jammu and Kashmir. This order does not decide the point that 
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appe.:iring in :i written test or eeeing result at a particular place would 

furnish cause of action. 

6.1. Under Rule 6 of the C.A~'I·. {Procedure) Rules, 1987 ,· an 

application may be filed where the cause •Jf action; wilolly pr in r;ert has 

arisen. The residenr::e of the candidate, ·Jr the place c.f examination centre 

or the pla 1::e where the result was s~en in the newspaper does n°:it gi va 

jurisdi:::t.ii:'n to entertain an application. 

7. Since.not even part of cause of actfon has arisen under the 

territorial jurisdiction of this Bench ·:>f the Tribunal the O.A is liable to 

be returned to the applicant. 

8. Consequently, it is directed that the instant O.A. be returned 

t.:1 the applkant f·:ir presentati.:m ti:> the proper forum. 

~·-.I ,/ . _ _. X!! .. ~r2. \ \J . , 
( A.K. ~i ) 

(,7 r7 { J 

~ /Pt G-· _,_J., 
( G. L.Gupta ) 

Administrative Member. ·Vice Chairman. 

jsv. 
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